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THE HON'BLE SHRI A.B.GORTHI 	NEMBER (A) 

THE HUNBLE SHRI T.CHANDRASEKHAR REDOY :• MEMBER (j) 

(Order of the Oivn. Bench passed by Hon ble 
Shri A.B.orthi, Member (A) ). 
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The applicant who was appointed as Extral Depart-

mental Mobile Branch Post Master (E.D.M.B.P.M. for short), 

with effect from 2-7-90 amod continued in that appointment 

tiLl 8-1-93, on which date the Mobile Branch Office at 

Nagileru was dis-banded and converted into Stationery Deli-

very Branch Office, to be located at Venkata Krishna Palern. 

Even after the re-organisation,the applicant was allowed 



to work as Extra Departmental Branch Post Master, 

klenkata Krishna Palem, till the impugned notifica-

tion dt.4-3-93 issued by the Resporrlentscalling for 

applications from candidates for selection to the 

post of EDBPM, \Jenkata Krishna Palem. The prayer of 

the applicant is that the impugned notification be 

quashed and that he be allowed to wntinue as EDBPII, 

\Jenkata Krishna Palem. 

2. 	The post of EDMBPM, Nagileru jf9AL 	c'tJi 

Mr.T.Babu .aing been put off duty, Applications 'were 

invited from all eligible candidates for appointment 

as EDIIRPM at Nagileru Mobile Branch Office vide memo 

dt.27-12-89. As there was no satisfactory response to 

the said memo another notification was issued i/ide memo 

dt.15-2-90. In response toAlaUir memo the applicant 

submitted his application together i..jith all supporting 

documents. He was duly selected and given the appoint-

ment, though on provisional baais,by memo dt.28-6-90. 

The appointment order states that applicant was selected 

for the post and appointed on a provisional basis and that 

his services would be liable to be terminated in case 

lr.T.Babu is put back to duty. The case of Sri T.Babu 

was finaliged on 14_10_94 when he was removed from 

service. Consequently the applicant continued to func- 

tion as EDMBPII, Nagileru. The r*1j1ntert i o n 
Iv 
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is that he worked very hardby in that post and conse- 

quently it was decided by the Respondents to convert 

it into the Stationery Deliverence Office. Final orders 

creating the Stationery Deliverymm Branch Office aria 

re-naming it as \Ienkata Krishna Palem Branch Office were 

issued vide memo dt.21-1-93. The applicant was asked 

to shift his residence to \Ienkata Krishna Palem. He 

did so and also hired and provided sufficient accommo-

dation for the Branch Post Office. In these circums-

tances the applicant prays that he should be allowed to 

continue as EDBPM and the process of fresh election 

initiated by the respondents shouLd be quashed. 

3. 	The Respondents in their counter affidavit cia- 

rified that initial engagement of the applicant as 

EDM$PM at Nagileru Mobile Branch Office we, t purely 

provisional and temporary!1as it was assumed that Mr. 

T.Babyi had to be taken back on duty. As the post of 

EDIV1BPM was abolished with the creation of new Stationary 

C 
Delivernc'e Office, \Jenkata Krishna Palem, the applicant 

has no right to claim the post of Branch PostMaster, 

\ienkata Krishna Palem. The respondents are therefore 

justified in initiating the process for holding a ra- 
ct 

gular selection for filling up A post of EDBPM, Venkata 

Krishna Raisin. Jhi contehtthn qf, the Reon'deiits s - / 	 - 	N,----- -' 	--- 	-2 '-r 	- 



that the process of the selection should be allotad 

to be completed so that a candidate who is duly as— 

lected could be appointed as EDBPII, Venkata Krishna 

Palem. 

4. 	We have heard Shri 5.Ramakrishna Rao, counsel 

for the applicant ard 6hri N.V.Ramana, counsel for the 

Respondents. Shri Ramakrishna Rao, counsel for the 

applicant urged before us that the initial appointment 

of the applicant was prece/ded by a proper selection 

in accordance with the extant instructiojs. It was only 

because the applicant was found eligible and suitable 

in all respects for appointment as EDMBPM that he was 

given the said appointment. In the notification calling 

for applications from eligible candidates the respon—

dents categorically stated that "the vacancy is temporary 

but likely to continue". Admittedly thd ______ on 
4 	 - 

account of puJcting off Plr.T.Babu from duty. There is 

also no dispute that Nr.T.Babu was never put back to 

duty but he was removed from service with effect from 

14-10-90. It is also admitted that the applicant was 

allowed to continue as EDMBPM till 8-1-93 on which date 

he took over as the 6PM of Venkata Krishna Palem, Branch 

Office. It was at the instance of the respondents the 

applicant shifted his residence.to  Venkata Krishna Palem 

ante also managed to acquire some accommodation for the 
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Branch Post Office, 

5., 	On behalf of the Respondents it has been conten- 

ded that with the creation of the Branch Post Offjceat 

Venkata Krishna Palem, the respondents are justified 

in issuing a fresh notification for selecting a candi-

date for the post of EOBPM, Venkata Krishna Paleip. 

From the facts avered in the D.A. as also inthe counter 

arfidavjt it would be apparent that what actually happened 

is that the HNIvisyne Mobile Branch Office at Nagileru 

ft  

has been converted into Stationary Deliver'limm Branch 

Office and located at Venkata Krishna Palem. The Branch 

Office at \Jenkats Krishna Palem would cover exactly the 

same area as was been covered by the Nubile Branch 

Office, Nagileru , and EQplBpN of Nagileru and the 8PM of 

Venkatakrishna Palem are almost one and the same. In 

these circumstances oR and in view of basic fact that 

the applicant's appointment a s EDMSPN, Nagileru, after 

a proper selectio96hich was in accordance with the extant 

instructions we find no justification iii the respondentt t  

action in issuing again a fresh notification for the 

of a 
purpose of appointment! tresh candidate.•Atwould be 

against the spirit of OGP & I memo dt.19-8-78 read with 

memo dt.23-2-79. These office memos are to the effect 

V 
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copy 

1. Supdt. Of Post Oflices, Tirupathi Division, Tirupathi. 

2, Post Master General, Kurnool Region, Kurnool., 

One copy to Sri. S.Rama Krishna Rao'9  advocate, CAT, Hyd. 

One copy to Sri. N.V.Ramana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd, 

One spare copy. 



that where an ED Agent is deprived of the employment 

because of the closing down of the office he shoula be 

provided with alternative employmentif no immediate 

t alternative employment•can be given the name of such 

yoo atiuuso os kept on waiting lists  
so that he could be re—engaged as soon as a vacancy 

occurfs in the same village or in any other village$ 

'—Ac— 	 - 
invicinity or neighbourhood of his place of residen— 

ce. 

6. 	In view of the Rr494we find merit in the appli— 

cation and it is hereby allowed. The impugned notifi—

cation is set aside and that the applicant will be 

allowed to continue in the post of EOBPI'l, \Jenkata 

Krishna Palem. No order as to costs. 

-r - tL- 
' 	(T.CI-IANORASEKHAR REciDY) 

Member (J) 
	

Member (A) 

a u 1/ 

Dated: 18th August, 1.993. 
Dictated in Open Court. 

- - 71- 
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